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0 ILV 	 PIJTY REGISTRAR 
JUDICIAL BRANCHES, 
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DATED THIS THE 28TH 3ULY 1993 

Preeetnt: Hon'ble Mr. 3ustice P.K.Shyamsunder .. Vise Chairman 

Hon'ble Mr.V. Ramakriatman 	,.. Member (A) 

APPLICATION NO.302/93 

V. Il8ngovan, 
S/c S. Vediyan, 
Iged about 30 years, 
Working as Casual Ma8door, 
micro Wave Project, 
DEPIWP, Roopa Complex, 
let fljn Road, 
Seshadripurem, 
Bangalore-560 020 	 Applicant 

(Shri M.R. Achar ... Advocate) 

V. 

1, The Union of India, 
Ministry of Communication, 
Department of Telecommunication, 
New Delhi represented by. its 
Secretary. 

The Chief General Manager, 
for Telecom, 
Department oflelecommunicat ion, 
Bangalore. 

The Telecom Diet. Engineer, 
Department oflelecommunication, 
Ha8ean District, Hassan. 	 Respondent8 

(Shri P1.5. Padmarajaish ... Advocate) 

This application having come up for admission before 

this Tribunal, Hon'bleVjce—Chairmafl, made the following: 

ORDER 

4 g..,AD1gohaye heard Shri P1.R.Achar and the learned Standing 

//O(
f 

 

Co uns 	 department. The applicant seeks temporary 

beruice as regular •azdoor and also payment 

reguie)waea akin to a regular employee. The tanding 

that there is a scheme under which this 



i 
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is regulated and the Government is not free to travel 

beyond that 8cheme. Whatever that may be if there is a 

scheme and that permits regulating the rights of persons 

like the applicant we direct the Government to consider 

the case of the applicant for extension of temporary Status 

and also pay wages as in the case of regular employees. 

- - riment will pass appropriate orders thereon within 

from the date of this order. In the meanwhile 
W' 

' 
s ( 	ithesepçu1c 	will also make a representation. Shri Achar 

UJ 

ts thdt 
	

department should take into consideration the 

\ 	
0- the Hon'ble Supreme Court in the matter. We are 

department is aware of the decision and also such 

pronouncements of this Tribunal from time to time in 

similar cases and will certainly take them into consideration. 
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